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Chancellor; Vicc-C hnn- 
.iD of any Bucli University

.nil haru a]ipoiiito(I or bIiuII appoint by any 
Hyo-lawa or RoKiilalions nmdo and pas.sod or
to Ik) madt or paused hy them in tho manner 
provided in the said Acts, and submitted to 
and approved hy tho (jovcrnor-f)enond in 
Council as far as regards tho University of
Calcutta, or hy tho Governor in ('ouncil of
Madi-as or UomV)ay ns regards tho Univcrailie*
of Madras and Bombay respectively.”

'I !io rcniHindor of the Hill wn.s passed 
ns it stood ; and tho Council having
ivsuniod its H tting, tho Hill was re­
ported.

Siu H .IU T L E  F liE U K  moved for a 
8ua|)on9ion of tlic Siaiiding Orders, t»
oiKiblo liiin to move tlie third reailing 
of tho Hill.

Rill. HHADON seconded the Mo­
tion. whieh was put and carricd.

Sin H AH TLE FIIKHE then moved 
that tho |}l 1 be read a third time and 
|>assed.

Tho Motion was carried, and the Bill
read a thinl time.

Siu BAU l'LE FH EUR moved that
Mr. He.idon be requested lo Inke the 
Hill to tho Governor Q> ncral for liis 
assent.

Agreed to.

rOLICR.

Sin HAUTLH) F iiE llE  moved that
the Hill “ for tho regulation of I’ldiee
within any parts of tho British Terri­
tories ill India to wliieh it may please 
tiio (joveruor-Ceneral in ('ouneil to
extend its provisi n.s”  he referred to a 
i‘<clei-t Coiiiiiiitto*', C()ii.ii«ting of Mr.
Ilariugton, Mr. Sconce, Mr. I'>skine,
iind the M ver.

Agreed to

I’ O U T -D l'K S  (C A I .IN O A P A T A M  A N D
M U N d O O K C O lT A II).

M r. II a h i  N’ CiTON moved that the
Hill "  for tliî  lev) of I’lirl-dues at
('iilingapatam and Mi n ooreollah
within llie 1’ rrnidt'U ■> of l''ort St,
deorgc'” lie rid’i-rrcd to a Si jcct t'oni- 
milt«M', eonsi.stiiig of Mr. Scnce, Mr.
Kr!*kine, and Mr. ForUe..,

xVgrtcd to.

LICENSING OF ARTS, TRADES, &o.

Mu. irARINGTON (in tho ab-
Boiico of Mr. Forbes) moved that a 
communication received from th« Ma­
dras Government, relntivc to the Bill 
“ for imnosing a l)uty on Art<, Trades, 
and Uealings, and to require Dealers in 
Tob icco ti lake out a License,” be 
upon the tablo and printed.

Agreed to. ■
The Council adjourned at 5 o ’clock

on the Motion o f  Sir Hartle Frere,
Saturday, the 2Jith November 18(50.

Saturday November 2»,

I ’ llESEN T :

T ho Ilon ’ blc tho C hief Justice, F<ce-
iu the ('hair. ’

K.Ilon ’ble Sir II. 1).
Krero,

Ilon ’ble C. IVwlon.
II. K. IlnriiiKton, titii.,
II, Forbes, Ksn.,

A. Stfoncfl, Ki'l - 
C. J. ICrHkinc, I'-"'!'

U M- Ilon’t.le Sirt. »•
Jocksuu-

MESSAOES.

Tho V ic c - l ’ roKident r<'ad
in form ing tlio Legislative Council ' '  . 
the (iov(-riior-(JcneraI liad
to  tho fo llow in g  Hills : —

, ig.!!!)
Tlie Hill “  to amend Act Vir|

(fomiiiiplifvinfcfho I’ roocdiiro of
of Civil .ludlc.aturc not o»t.il)liKl>‘’‘' "J
Ch.mer).” ,.„„rt.*

Tlio Hill “  for Ihc e^tnlili.ihi»i'''f ‘.’.'of**'"
o f Small CauHoti lioyond the Iih’hI juilii'*' 
jnrimiirtion of the Supri’iuo Court* <’
turv otjililinlifd by Koyal f'harlcr.' i)f

The Hill for providi'ig for the
cortBiii iMiwiTH hy the Uovernor-ti'’ '*' 
hi« ah^oiicc from liiy ('uiincil.''

" Thi' Indian I'oniil Codo, ” , mliil*' .i,
'I'hc Itlll “ lo aulliori«) t'f'’"''

ICiiii(fr;ili(«i Ilf Nttliv* I<j»l>orors to ,
( îlnnii'S.” , , .,,r,iili>’* f

Th.. Ilill'* for Kivingto lli«' '

n m l c n i n ^ ' i n (>f
lintu;il ill Avis l l .X X I I ,  uii'l

>  i s a m i :  t . a \ .

•in: c m : UK |.iv^eii('‘i 
Cuuiieil u iVlilii.ji lioiu I**'-’

to
irif
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tants of Prinoc of W uIch’ lalMnd mid 
I'rovidco Welk'sloy (igniiiHfc Iho (>x- 
loiisiuii of llm Iiicoino Tax to tho 
Stniita ScttlctiK’nts.

Siu B ARTLli] KRKRK said, ho ob- | 
served tliat tlio IV'titidn »n8 diUod in ; 
AugUHt last, since whicli timo (lie ] 
Straits Sottlenienta had boon exoinpled ' 
frotn llic Incomo 'I'ax. Tlicro was 
ttioroforo no nocossity to print tlio 
I‘ftition, and he should only niovo tluit 
it lie on the tabli>.

Agreed to.

CtVIL PROCKDUUE.

The CIjERK also presented a I’t ti- 
tion from Kainaeheiidrnppi, an iiiliabi- 
trint of Ankola, in Zillnli Honore, ot 

Madras Presiiienevi concerning'
^V(io„ 3 0 1 of A l t VIII of
(f<*c siiiiplifyini; tlio IVocediirc ot llio 
|;"urls of (’ivil .hidieatire no< estab-
'''*1' d by lloval Cliarter)

M il. llAHINOTON m o w d  th a t
I’ f t i l i o n  b o  p i i n t o d .

Agreed to.

F0RK IG K K K 3.

Tiip, CIjKliK reported to the t̂ oiin* 
J'!* *bat lio I'ad rt'ceived a cointniniiî n- 

from the Homo Department, for-
'̂''Mina; an ox raet of a letter from 

i '” Aiivoi-iito General relative (o tliy 
yPj'dietiey of a eonlinuaneo of Aet

i i ', f (to •’"It'"'*'
1 > '̂f‘ ting to foreign('rs) which

‘'''*'1 expire in llceeniber 1801.
Hi” ’." moved that

"  '’"nniuinicatiou be printed.
''«''eed Lo.

01.’ WAIl (N.VTIVK AKMY).

reported that lie had 
Hi,  l**<"n (ho .Military I)i-parliiient 
tiiiil '" '”’"<1 Draft ofa Mill l« n'akorer-

«'''eii,lii„.„tM ill the Article* of
>verninent of thi* Native 

I i i . l i S o l d i .  r̂  ill lliT Majesl)’H
Al |„y,

I ' l i K U K  Kaid, lu-
'M e r  | „ ( l i e  p r in t iu p  o f

I” ’ ’ i I lu T o  W e n 's o m e  f i i r l ln 'r
" n l . j e e t  u l i i e l i  h e

' " o i i ) , l  | „, j,|-,.,^i^iiloil t o  th e

Council next vv.eif. when ho sliould 
move that they bo all j rintod together.

PENAF. CODE AXD CRIMl>TAr.
l>HUCl-:ot;RE.

TitB C lilii iK  reported ih;it Iio had
received a coiniminicution (Vum the
Jlomc Department forwnrdintj an ex ­
tract o f a Despatch from the Secretary
o f  State for Iiuii.i, rc<;iinliiig tho Fi'tial 
Code and the Code o f I'riminal Pro­
cedure.

Sin BARTER FRICUE moved t'at
th -eoMimiiiiication le i)riiited.

Agreed to.

Bi;rOVERY OF RENTS.

The c l e r k  reported that ho h«d 
received from the IJoine Depjirtiiieiifc 
tho Retiirns called for in .Messai'e No.
160 dated 25th June IStJO, regardin'
elaim.s rel.itinj? to the ree vt ry of rent 
pi'eferred in the Revenue Court.s of tho 
North-WeHteni Provinces.

Mu. JIA RINOTON moved that
the coniniunicatioii be printed.

Agreed to.

PUNISHMENT OK npKKN'CES LV 
F(JUi:I«N STATES.

T iik Cr,fillIv repor ed t'at lie I.ad 
received fruiii the llomo Department a 
communication relative to a poposed
exti'tmion of the ; ro-isions of Aet I 
of ISIO (to |>rovide more (ll’eciiially 
for tiie piinislimeiit ef offences eom- 
miKi'd in Foreign States) to crimes 
committed by native 8nl)j<‘ei8 of tho 
Hritiah Indian Ooveriuiient in any 
places tjeyond tlie limit'* oftlie Rritisli
'J'erritories.T ;ik V IC K -PR FSID K N T moved
I hat the communication be printed.

Afrri'ed to.

P E N A L  C O D E .

TirE CIjHHK reported that he had 
reccivcil from the Hom(! J)epartimMii; 
(I commuiiieiition from Mr, John
Cochrane rei'ardinj; some of I lie provi­
sions of (he Penal Code, particularly 
fhoHC relating' to hoifcieide and the rî dit 
(if j.ruate defence.
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Tjiis VICE-PUKSIDENT moved 
that tiio connuunicatiuu bo priutod.

Agreed to.

POLICK (PRK SID EN CY TO W N S AND
STU AITS SUTTLEMENTS).

The CLI'jUK reported tliat he had 
i-efcived iVom the Governor of the 
Straits Settleineiits two eominuiiiciitioiis 
relative to tlio Bill “ to iviiiend Act
X l l l  of 1830 (for rfgulatiii;  ̂the Polico 
of tlio Towns of Caleutta, Aladras, and 
Honihay, and tlie several Stations of
tlie Scttlenwiit of l‘riiicc of Wales’ 
Island, Siiifjapore, ai d Malacca.)

M k. KOUBES moved that the coin- 
inunicationa be printed.

Agreed to.
Mil FORBES postponed the Mo­

tion (which stood in the Orders of the 
day) for a Committee of the whole 
Council on the same Bill. In doing 
HO, he explained that Bome papers had 

been received from the (ioverlior
of the t̂ traits Settlements and ordered 
to be printed, which it wouhl bo ncces- 
snry to consider b(?foro the Council
wtnt into Committee on the Bill.

WKECKED BOATS.

Mil. rOUBRS moved that a com- 
niunicatioti received l)y him from the 
Madras Oovernment bo laitl upon the 
table and referred tn the Select Com­
mittee on the Bill ‘ for the preserva­
tion of pro|)orty recovered from wrecked 
boats.”

Agreed to.

I’OUT-DUKS (CAUNT.aI’ATAM AM )
MUNSUOKCOi'TAH).

Mil. KOUUES mnved that a eom- 
inntiie titin ri'ceive<l l)v him from llu;
l l̂adras Oovc’rnu ent l)e laid iipon the 
table and referrt d to the ScU'ct Com- 
mitire (m tlie Bill “ for the K*vy of
i’ort-dues at Cnlinga|)ataiii and Mnn-
Bdoreoitah within the I’resideney of
h'ort St. Uci rgo.”

A reed to.

( JOVKUN M K N T M K.VSH li

Sill B.MM'fii'i i'iil'jHI'i said, Ihi-re 
were tirce Bills bel- rc the Couueil.

which had been brnû 'ht in by Ooveni- 
ment, namely, the i’a' cr CniTeiiey, the 
Liconsiii ,̂ and iJio Police Bi Is. These 
were not at present in a stat<‘ to bo 
brought before the Conneil a« they hiid 
been ordered to l)o publisluid for three 
montiiB before tiioy could lie fiiiilier 
proceeded with. There was also a HiH 
to amend tho Articles of War for tl'O 
Native Army, which it wiw intended to 
brin<{ forward as speedily ai ]»ossible, 
and to pass with no I'm ther delay than 
might bo required by the Members <>* 
this Council. It had already been 
considered by tho Oovernnieotf
Madras and liombiiy, and by tho Co"’" 
mandcrs-in-Chief of all three Arinie«) 
wlioso romnrks and suggestions woid'l 
be laid before tho Council. The tMerk 
of tho Council had read to-'l*/
a conimuncation from the Socretafy 
of State on tho 8ul)jeet of
Code of Crimimil Procedure, whic'
was uow ono of the most iinportfl" 
measures in a stage to be proceed̂ '’' 
with. It was tho desire of the 
nient to give every fucility to t>̂  
passing of that Code a.s spee(lily 
cuinstances would admit, and ho g 
add on behalf of tho Members oi  ̂
Oovernment, and n)no, he was  ̂
every Member of tiiis Gouncil,
we hoped that tho proceeding w'Jh 
Code would not entail on tho °
rablo and learnod Vice-Preside"
severe an amount of labor as bo 
went in j)as«ing tho Pena'
through its latter stages, for w'O “ 
that tho immediate passing , riv- 
would bo dearly rmi’chasc<l il it ‘ > .0 

„ f  th ,-/issi«t« ';..would bo dearly [lurcl 
ed UH, even for a while, ot tU '"jj^„tlo-
o f  t h e  J l o n o r a b l e  a n d  le a rn e i

m a n . . , ro*
Mu. IIA U IN O T O N  . , " k 8  i'* 

f e r e n c e  t o  th a t  p a r t  o f  t h e  r i j|„,
<1,0 t h o  P rcH id o"* ', _ -p .the Honorable tho “ •cHoi.' ^  ,̂̂ 0,
Council which r fla te d  ,,.4.,liir'’>Council which reiHit-.. 
posed Code of Crii»>i"‘ ^
ho begged to observe ^
^ d  a l r e a d y  i> assed „ „ (1  tln‘
m it t e o  of t h e  w h o le  ^ ' ’ “ '1 ‘ n  o i - l ‘ - r ‘
tho time for which it \Vl"|
t o  b e  r e p u b l i s h e d  b a d  e x p  ,Ioin>
n o w  c h l c l l y  r e .m . in c d  u> •>; ( e  J
t o  n u ik e  s u c h  a l t f r a t jO " .y b.V 1
a s  h a d  b e e n  r e i . d e r c l  im ' l V - “ ‘
a m e n d m e n t.-*  i n t r o d u c e d
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Code sinco tlie Code of Crimiiml I’ ro-
Coduro AviiH settled ia Coinniittoo, 
80 as to iifc the one to the other,
lie thought that it would save time, 
and that it would be found a conve­
nient mode of proceeding, if liie ueceH- 
Kiiry alterations were considered in the 
lirst instance by a Select (’ommittee,
**nd reported upon by them rather tliau 
-V  ft Connnittee of tiie whole Council.'
yio begged tliereforo to move tliat the 

’̂od(( of Oriininal Procedure m it now 
*tood bo referred back for the object 
j'<st mentioned to a Select Connnittee,
Consisting of Mr. Korbes, Mr. Sconco, 

Erslsine, and hiinaelf, and that the 
'joininiltee be instructed to submit
•|eir lleport as speedily as they conve-
''‘cntly could.

'I'liK VlCE-PliUSlDHNT said, ho 
''ouglit it very desirable that tlie course 
."̂ Re.sted by the {[onorablo IVIeinber 

the North-Western IVovinces 
'onld bo follo'ved, ina.smucli iw the 
,®'"il Code having been passed, some 
• ^ ‘ations were rc(iuired to bo made 

,*1") Code of Criminal I’rocediiro,
, I'ch it would bi< a mere matter of
I to go throiif>h, and wliich wotdd 
j: *‘*bly occupy a groat deal of the
j of the Council if they wer» not

made in ,i Select ('ommitteo. ft
Pl>i'ar,.,t to tiicref.'re tliat the

course would rath'T ox )odite
,['* di'l ŷ t,|,̂  puH»in>{ of tiio Cot o.

cjf ^lotion was then put and
Tl*'0 Council adjourned.

December 1, >800.

PllESKNT :

tlm n,i,.f Vuc l'n'ti'lf"''
ill tliu Cliiiir."'VII

!'• ». K. I n.*1 A. Sooiii’o, ' 
mill

C. J. Kmkiiu', Ivn'l'
*1. "I'niioii,

(NA'l’lVH AKM')-
r

forwarding copies of papers on tfio 
aubjert of the proposed amendmeuta 
in tlie Arti' les of War for the gov­
ernment of the Native Officers and 
Soldiers in Her iMajesty’s Indian
Army.

Bin BAIiTLE FRERB moved that 
the above coiumuuication bo printed.

Agreed to.

CRIMINAL PROCEDURE,

Thk CLEBK also reported that ha 
had received a communication from the
Home Department, forwarding ex­
tracts from two Despatches from the 
Secretary of State for India for con­
sideration in connection with the Bill
“ fur simplifying the Procedure of the
Courtu of Criminal .Tudicaturo not 
ostablished by Royal Oliarter.”

Siu BAIiTLE FliEKE moved that 
the above communication be referred 
to tlie Select Committee on the Bill.

Agreed to.

MARRIAQES (NATIVE CHRISTIANS).

SCONCE presented to the 
Council a correspondence from the 
Bengal Government regarding the 
Boleinin'zation of Marriages between 
Native Christians by |)erson8 who 
were not appointed Marriage Kegis-
Irars, and moved that it bo printed.

Agreed to.

EMIGRANT VESSELS.

Sin BARTLE FRERE presented 
tlie Report of tho Select ('ommittee on 
(ho Hill “ relating to vessels carrying 
ICmigraiit passengers to tho British
Colonies."

VAC.ITIONS (CIVIL COURTS).

Afn. SCONCE presented tho fie-
•j. I port of tiio Select Committee on tho

"ij ,|''5 lliil "  to <»»<‘iid the Jaw rclaiing to va-
'•(tyluj ji'i, '■‘'ported to tho (/’oun- ’ rations in tho Civil Courts within

rec(-ivc(j a c'iitiimutii<'a- : tho Presidency of Fort VVilliaut ia
Jjongal.” N i

I

jj, *"*u received a eoinniuiiu
^ho Miliiiuy Uepartmcut




